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Report in the mattf “of Original Application
No.164 of 2024 titled as Varun Gulati V/s State of Haryana
& Ors, in compliance of Hon’ble National Green Tribunal
Order dated 21/02/2024.

1. Background and Directions of Hon’ble NGT:

The matter in Original Application
No.164 of 2024 titled as Varun Gulati V/s State of Haryana & Ors.; the
applicant has raised the grievance against respondent No.5 and 6 i.e
M/s Ansal Properties & Infrastructure Ltd. and M/s TDI Infratech Ltd
situated in Panipat, Haryana and the allegation is that the aforesaid
respondents have developed a residential project at Panipat, Haryana but
the STP is not functioning as a result of which the untreated sewage is
being discharged in green belt or into the drain which is proving
detrimental to the environment as well as to the public health. It is
further alleged that the respondent No.5 and 6 with the help of the
tractor tankers collect and discharge their untreated sewage either into
the green belt/open land or into the nearby drain No.2 which goes and
emerges directly into river Yamuna. Further allegation is that the
overflowed sewage gives very foul and obnoxious smell and that
respondent No.5 and 6 have not obtained the CTO and Environmental
Clearance from the concerned department.

In the above matter, Hon'ble NGT vide order dated 21/02/2024 directed as
under:

Having regard to the nature of allegations made in the OA we

a Joint Ce ising of Member Y,
Haryana State Pollution Control Board (HSPCB), Deputy
issi Panipat and ive of Member Y,

Central Pollution Control Board (CPCB). Deputy Commissioner,
Panipat will act as the coordinating agency.

4. The committee will visit the site, ascertain the correct position
on the spot and the extent of violation by the respondent No.5 and
6 and also suggest the remedial measures. Let the report be
submitted before the Tribunal by the committee within six weeks.

5. Meanwhile, let notice be also issued to the respondents.
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~ Applicant is directed to serve"The Fespondents and file affidavit of
service atleast one week before the next date of hearing.

List for further consideration on 01.05.2024”

2.Compliance of the Orders of Hon'ble NGT:

In compliance of the Orders of Hon'ble NGT, a joint committee
comprising of following officer was constituted

1. Dr. Pankaj, IAS, Additional Deputy Commissioner, Panipat.

2. Suneel Dave, Director, CPCB, Chandigarh.

3. Bhupinder Singh, Regional Officer, HSPCB, Panipat.

4. Kuldeep Singh, Assistant Environment Engineer, HSPCB, Panipat.

The site was visited by the Joint Committee on 12.04.2024 by the
member of the committee Sh. Suneel Dave, Director, CPCB,
Bhupinder Singh, Regional Officer, HSPCB, Panipat and Sh. Kuldeep
Singh, AEE, Panipat. Dr. Pankaj, IAS, Additional Deputy Commissioner
(ADC), Panipat after going through facts of the complaint directed to
involve the complainant during inspection to address the grievances
raised by him in the complaint filed before Hon'ble NGT. Therefore, a
letter vide No.71 dated 12/04/2024 was sent to Sh. Varun Gulati,
Complainant in said matter to join the inspection on 19.04.2024 with
joint committee.

The inspection of sites as mentioned in the complaint was again
conducted by the members of the joint committee comprising of Dr.
Pankaj, ADC, Panipat and Sh. Kuldeep Singh, AEE, HSPCB, Panipat
alongwith complainant on 19.04.2024. The detail of inspection made
and violations found at site are mentioned below:

3.M/s Ansal Properties and Infrastructure Pyt Ltd, (Phase T and Phase II)
Sector-19, Panipat.
The said project is a plotted township established in Sector-19, Panipat in total
and area 346.0225 Acres. The project consists of Two Parts M/s Ansal Sushant
w\)/ City, Phase-I, Panipat and M/s API Lt

Sushant City, Phase-II, Panipat. Both

commercial as well as residential activities are operating in these townships.
There are 5 sites have been marked for the commercial sites in the said
townships which covers area of 7.82 acres. Presently 115 shops and 6 schools



o 5 I
are operating in these commercial site. As per information provided by the

District Town Planner (DTP),

Panipat through email dated 24.04.2024 total plots

in Phase-T & Phase-II are 2817 and presently 2255 plots have been constructed
and occupied by the individual household owner. The sites were visited on
12/04/2024 & 19.04.2024. The detail of inspection conducted are as under:-

Details of EC/CTE/CTO obtained by M/s Ansal Sushant City, Phase-I,

Sector-19, Panipat.

Particulars Status

Status of CTE Obtained from HSPCB vide No.725 dated
22/07/2006.

Status of CTO Last CTO obtained by the project from
02/04/2016 to 31.03.2021. Presently, the project
is operating without CTO from HSPCB.

Status of EC ECls not applicable on Phase-1 of the project s it

come into establishment before EIA notification
| 14.09.2006

Details of EC/CTE/CTO
11, Panipat.

obtained by M/s API Ltd., Sushant City, Phase-

Particulars

Status

Status of CTE

Obtained from HSPCB vide
14/03/2008.

No.1035 dated

Status of CTO

Last CTO obtained by the project from
01/04/2016 to 31.03.2021. Presently, the project
is operating without CTO from HSPCB.

Status of EC

Unit has obtained Environment Clearance vide
No.21-495/2007-IA11I dated 08/01/2008. Copy
enclosed as Annexure-R/1.

Presently, as per occupancy

of residential plots as informed by DTP, Panipat the

domestic waste water generation from the project is 974.16KLD and waste water

generated from commercial

sites is 135.74 KLD. The project proponent has

provided STP of 25 KLD STP of capacity in Phase-I and 25 KLD STP of capacity in
Phase-I1. The STP installed in Phase-I was found non-functional during the time

of inspection by the joint committee and STP installed

in Phase-Il was

operational for which effluent sample from outlet of STP has been collected. Both

the STP installed in Phase-I

and Phase-II have not provided flow meter, energy

meter and has not maintained logbook of these STPs showing the regular
operation of STP by the project proponent. During the time of inspection no
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¥ siudge generation from STP Phaseet was found at site showing that the STP
installed in Phase-I by the project proponent is not in working condition since
long.
The joint committee asked the project proponent to show the mode of discharge
of the untreated domestic effiuent generated from Phase-I and Phase-I1. During
the time of inspection, it was found that the project proponent has made
connection of both the phases to the master sewer laid down by HSVP for
discharge of their untreated effluent from township. This master sewer takes the
untreated effluent of M/s Ansal Properties and Infrastructure Pvt Ltd (Phase-I and
Phase-1I) to the 30 MLDSTP, Barsat Road, Panipat for treatment which was
installed and operated by HSVP. The project proponent has made this connection
illegally w.e.f. 01.04.2019 as per information provided by HSVP vide letter dated
06.05.2024.
‘The monthly sample of STP of capacity 30 MLD is taken regularly by HSPCB and
was found within permissible limit. The copy of latest sampling report is attached
as Annexure-R/2.

4.Detail of action taken

A complaint against the said project was already received in HSPCB. The said
project was non-complying therefore closure order was issued by HSPCB of the
Phase-I vide letter No.[/140410/2022 dated 10/11/2022 and vide letter
No.1/140416/2022 for Phase-II dated 10/11/2022 with direction to District
Revenue Officer, Panipat to ensure not to register any sale deed directly related
to the project proponent of any plot/flat/house/shop/any other component of this
project. Copy of closure orders are attached as Annexure-R/3 and R/4. Also,
environment compensation of Rs.1.79 Crore (Phase-I & Phase-1I) was imposed
upon the project proponent by HSPCB vide order dated 26/02/2024. Copy of EC
order is attached as Annexure-R/5. Prosecution action has also been initiated
against the unit.

5.Observations found during inspection:-

During the time of inspection on 12/04/2024 and 19/04/2024 following
observations have been found:

v

The CTO granted to the unit M/s Ansal Properties and Infrastructure Pvt
Ltd (Phase-I and Phase-II) has already been expired on 31/03/2021 and
the unit still has not obtained fresh CTO from HSPCB.
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vii.

Show cause noticesto both

The STP each of capacity 25°KLD T Phase-I and Phase-II provided by
the unit is not sufficient to cater the discharge of whole township.

As per the conditions of Environment Clearance granted to the unit by MOEF&
CC vide No.21-495/2007-IA.11 dated 08/01/2008 obtained for Phase-11 by
the project proponent it has been mentioned that:

"total water requirement is 7410 m3/day including recycled water and
sewage generation is about 4820 m3/day. The sewage generated from the
group housing project will be treated in a STP (capacity 7000 KLD) which will
be installed in the premises. The sewage generated from the plotted
development will be treated in STP provided by HUDA failing which separate
STP will be provided”

The project proponent have submitted vide its letter dated
02/05/2024 that they have initiated the process to install STP of 2 MLD
capacity but no timeline for execution of same have been submitted by the
unit.

The STP of unit installed in Phase-I was found non-functional at time
of inspection.

Both the STP each of capacity 25 KLD in Phase-I and Phase-II have
not provided flow meter, separate energy meter on STPs and not
maintained logbook of STPs for showing regular operation of the STPs.
No sludge generation at time of inspection was found in STP installed
in Phase-I and no details submitted regarding mode of disposal of
sludge generated.

The project proponent have not submitted the permission to discharge
the effluent of both Phase-I and Phase-II into HSVP sewer and has
made unauthorized connection to HSVP sewer.

s of M/s Ansal Properties and Infrastructure Pvt.

Ltd. (Phase-I and Phase-II) have been issued vide this office letter No.98 dated
22/04/2024 and vide letter No.100 dated 22.04.2024for 15 days for the
discrepancies found by the joint committee against the above said project.

No reply from the project proponent have been received therefore

proceeding for imposition of and

action have been initiated against project proponent.
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6.M/s TDI Infratech Ltd (Taneja Developer & Infrastructure Ltd), Sector
37839,

llage Kabri-Faridpur, Panipat.

The said project is a plotted township establish in of Sector-37 & 39, Panipat in
total land area 291.7765 consisting of residential as well as commercial activity. As
per information provided by District Town Planner, Panipat through email dated
24.04.2024 total 2239 plotshave been developed and out of which 903 plots have
been occupied by the individual household owner. As per letter dated 09/05/2024
total 4 sites have been earmarked for commercial purpose which consist of total
land area 6.68 acres. Presently, 240 shops and one school s operating at the site.
Site was visited by the joint committee on 12/04/2024 & 19.04.2024.

The details of CTE/CTO obtained by M/s TDI Infratech Ltd (Taneja Developer &
Infrastructure Ltd), Sector 37 & 39, Village Kabri-Faridpur, Panipat are as under:

Particulars Status

Status of CTE | Obtained from HSPCB vide No.HSPCB/Consent/:
2821213PITCTE149959 dated 26/09/2013.

Status of CTO Not Obtained.

Status of EC Unit has obtained Environment Clearance vide
No.21-577/2007-IA11 dated 07/01/2008. Copy
enclosed as Annexure R/6.

Presently, as per occupancy of 903 residential plots as informed by DTP, Panipat
the waste water generation from the township is 487.62 KLD and from commercial
sites the waste water generation is 29.88 KLD. The project proponent have
provided STP of capacity of 550 KLD but the same was not operational during the
inspection as noticed by the joint committee. Apart from this the project have not
provided flow meter, energy meter, at the outlet of STP and has not m:
logbook of STP.

tained

As per Environment Clearance obtained by the project the sewage generation from
the project is about 4720 m3/d and the same will be treated in the STP to be
installed by the township whereas the township has provided STP of capacity 550
KLD. The untreated effluent generated by the township is discharged on green
belts, vacant plots and roads due to no proper treatment facility provided by the
township. Regularly complaint from the residential welfare society TDI reg. received
in this regard.
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A complaint against the said project was already received in HSPCB through CM
Window grievance portal. The said project was non-complying therefore closure
order was issued by HSPCB vide letter No.1/112270/2022 dated 09/05/2022 with
direction to District Revenue Officer, Panipat to ensure not to register any sale
deed related to any plot/flat/house/shop/any other component of this project.
Copy of closure order is attached as Annexure-R/7. Also, prosecution case
against the directors of the project proponent have been filed in Special
Environment Court Kurukshetra. The Case No. is 06/2022 and next date of
hearing in the matter is fixed on 03/07/2024. Environment Compensation of
Rs.5.47 crore has been recommended on 27.04.2024 against the project
proponent to competent authority for imposition.

v
7. Detail of action taken

8.Detail of Observation found during inspection:

During the time of inspection on 12/04/2024 and 19/04/2024 following
observations have been found:

Consent to Establish (CTE) of the unit has been expired on 25/09/2015 and
the unit has neither got the CTE extended nor submitted compliance of
conditions of CTE.

Unit has started the occupancy in the project but the unit has not obtained
CTO prior to the start of occupancy by residents after completion/ semi-
completion of the project.

As per the conditions of Environment Clearance granted to the unit vide
No.21-577/2007-IA.1II dated 07/01/2008:

"It is interalia, noted that M/s Taneja Developer & Infrastructures Itd.
Is proposing development and construction of a township project at village
Kabri, Faridpur, Sector-37 & 39, Panipat, Haryana at a cost of Rs.100
Crores. The project comprises construction of 3700 flats and 670 EWS units
under Group Housing Scheme. The plotted development of the township
comprises of 1288 plots of various sizes for residential, commercial &
institutional purpose. Total plot area is 16,10,646.30 Sq. m. The built up
area of township project for plotted development will be as per local
municipal rules total water requirement is 5900 m3/d and sewage

generation is about 4720 m3/d. The sewage will be treated in a STP which
will be installed in the township. The treated sewage will be used for flushing
and horticulture requirement. The excess treated sewage will be disposed off
into the HUDA sewer line.”
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The STP of capacity 550 Km@ldeEby the unit is not sufficient to cater

the discharge of whole township.

The STP of unit was found non-functional at time of inspection. Unit has not
provided flow meter and separate energy meter on STP and logbook was not
maintained for the operation of the STP which ensures the no treatment of
domestic effluent is being done by the project proponent and it is being
disposed of on open area i.e. vacant plots, green belts & roads.

Unit has not provided details regarding disposal of STP treated water.

There was no sludge generation at time of inspection and unit has not
submitted details regarding mode of disposal of sludge generated.

The unit has not provided acoustic enclosure on DG Set.

Show cause notice vide this office letter No.102 dated 22/04/2024 have been

issued for 15 days for the discrepancies found by the joint committee against

the above said project. Further, action shall be taken after expiry of notice

period. Fresh prosecution action has been initiated against the unit.

Conclusion:

Both the projects M/s Ansal Properties and Infrastructure Pyt Ltd and
M/s TDI Infratech Ltd have not obtained valid CTO from HSPCB till
date.

M/s Ansal Properties and Infrastructure Pvt Ltd has installed 2 STPs of
capacity 25 KLD for Phase-I & Phase-Il whereas as per present
discharge the project proponent is required to provide the STP of
capacity of 1107.9 KLD.

M/s Ansal Properties and Infrastructure Pvt Ltd (Phase I and Phase II)
presently discharging their effluent into HSVP sewer which further
connected to the STP of capacity 30 MLD installed and operated by
HSVP at Barsat Road, Panipat but the project proponent has not
obtained requisite permission from the concerned authority i.e. HSVP
for discharge into their sewer.

Action against M/s Ansal Properties and Infrastructure Pvt Ltd has
been taken by HSPCB by issuing closure order against project
proponent and imposition of environmental compensation of Rs.1.79
Crore.
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Vi,

viii.

10.

That a show cause notice ha$™been™Tssued to M/s Ansal Properties and
Infrastructure Pyt Ltd (Phase-I and Phase II) on 22.04.2024 as per
violation found by the joint committee during inspection for 15 days
for imposition of and action.

Proceeding for environment compensation and prosecution action has
been initiated.

M/s TDI Infrastructure has provided the STP of capacity of 550 KLD
whereas as per cond

n of Environment Clearance obtained by the
project it requires to provide the STP of 4720 KLD.

Action against M/s TDI Infrastructure has already been taken by
HSPCB by issuing closure order against the project proponent and by
filing prosecution action in Special Environment Court Kurukshetra.

Environment Compensation of Rs.5.47 Crore has been recommended
against the project M/s TDI Infratech Ltd (Taneja Developer &
Infrastructure Ltd), Sector 37 & 39, Village Kabri-Faridpur, Panipat) to
Head Office on 27.04.2024 as per Environment Compensation policy of
the Board.

That a show cause notice has been issued to M/s TDI Infratech Ltd
(Taneja Developer & Infrastructure Ltd), Sector 37 & 39, Village
Kabri-Faridpur, Panipat on 22.04.2024 as per violation found by the
Joint committee during inspection for 15 days. Proceeding for fresh
prosecution has been initiated against the unit.

of the C it

Based on the observation made in proceeding para of the report the

following recommendations are made:-

Both the projects must obtain consent to operate the HSPCB under
the prosecution of Water Act, 1974 & Air Act, 1981.

M/s Ansal Properties & Infrastructure (Phase-I & Phase-II) must
submit therefore for installation and operation of 2 MLD STP as
submitted vide his letter dated 02.05.2024.

M/s Ansal Properties & Infrastructure require to obtain perr
from HSVP for discharge into their master sewer line.

The environment compensation of Rs. 1.79 crore imposed upon M/s



viii.

Ansal Properties & Infrastru¥ire rust be deposited by the unit
within 30 days.

The environmental compensation of Rs.5.47 crore proposed against
the project M/s TDI Infratech Ltd. must be deposited by the unit
within 30 days once order is issued by the competent authority.

The unit should maintain proper logbook regarding fresh water
consumption and waste water treated by them.

M/s TDI Infratech Ltd. must provide STP of capacity 4720 KLD as per
environment clearance conditions and shall not dispose the waste
water without treatment.

Presently, M/s TDI Infratech Ltd. shall made agreement with nearby
STP with the authorities such as PHED/MC/HSVP who have installed
STP in Panipat for treatment of their waste water so that same would
not be disposed in open by the project proponents.

M/s TDI Infratech Ltd. will regularly operate its 550 KLD STP and
maintain logbook for the operation of STP.

The above report is being submitted for kind consideration. It is
undertaken to comply with the directions passed by the Hon'ble
Tribunal.

p

Kuldeep Singh, AEE Bhupinde¥ Singh, EE

HSPCB, Panipat Regional Officer, HSPCB, Panipat
1

Suneel Dave, Sc.F, Dr. Panki

CPCB, Chandigarh Addmong} uty Commissioner,

Panipat
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No. 21-495/2007-1AII
Government of India
Ministry of Environment & Forests
(1A Division)

By Speed Post

Paryavaran Bhawan
New Delhi-110 003
Dated: January 08, 2008

To

et Mis. Ansal Properties & Infrastructure Ltd.,
115, Ansal Bhawan,
16, Kasturba Gandhi Marg
New Delhi-110001.

Subject: Environmental clearance for the construction of proposed
Sushant City, Phase-Il, Panipat, Haryana.

Sir,

am' directed to refer to your application seeking prior
environmental clearance for the above project under the EIA Notification,
2006 The above proposal has been appraised as per prescribed procedure
on the basis of the mandatory documents enclosed with the. application viz.,
Questionnaire, EIA, EMP and the additional clarifications furnished in
response to the abservations of the Addional Expert Appraisal Commitiee
(EAC) constituted by the competent authority-in‘its 22™* meeting held-on
October 12-13,2007

2. It is interalia, noted:Mss. Ansal Properties & Infrastructure Ltd., is
 proposing construction of residential project, Sushant City, Phase-Ii, Sector-
19 Panipat, Haryana at'a ‘cost of Rs. 251 crores. ‘The project comprises
development of 1750 plots and construction of group. housing projects for
1000 flats in an area of 96,000 sq.m. Total plot area is 10,00,000 sq. m.
The built up area (total FAR) as findicated is 1,39,453 sq.m. Total water
requirement is 7410 m3/d including recycled water and sewage generation is
about 4820 m3/d. The sewage generated from the group housing project will
be uentad ina STP(capacity 7000 kid) which will be' Installed in the
prei The sewage generated from the plotted: development will be
{reated 1 TP provided by HUDA failing which separate STP will be
provided. The treated sewage from STP provided for group housing project
will_be used forcooling, flushing and horticulture requirement :so' as. to
achieve zero discharge. The fotal solid waste generated (approx. 10,600
kg/d) will be-segregated and sent to the designatged dumping site. The
parking space proposed is for parking of 1450 cars.

3 The. EIA report submitted along with the application predicts that there
will be siightly adverse impact on air quaity during construction phase
whereas during operation phase the impact of the project on the air quality
will be negligible. There will be negligible impact on water quality of the
recelving water body during construction as well as operation phase. There

o



Wv be positive impact on land use pa6 UaQo landscaping and greenbelt

develogment. Plantation of trees anl Igpment of recreational area,
surrounding area will have positive impatt on overall land.use;
4, The Expert Committee after due considerations of the relevant
documents submitted by the project proponent and additional clarifications
furnished in response to its observations have awarded “Gold” grading and
recommended  environmental clearance. Accordingly, the Ministry hereby
accords necessary environmental clearance under category 8(b). of EIA
Notification 2006 for the project subject to the strict compliance ‘with the
specific and general conditions mentioned below:

PART A- SPECIFIC CONDITIONS

I Construction Phase
i Necéssary‘ apprdval of.competent  authority " of : unider 'Forest

Conservation’Act 1980 shall be obtained before. starting construction.
it. Consent for establishment shall be obtained from'the State
Control; Board/Pol

tion-Control: Committee under Air ‘and. Watér Act

uction work at site. z 7
ion of ‘waste ‘water use’ ultra violet radiation and not

[Sles hired for: construction ‘activities should be ‘operated. only

~during non-peak hours, ¢

V. All the ‘top soil excavated - during ccnstructiun,‘activiti‘es, should be
stored.“for ; use in horticultiire/landscape” developments  within - the

mixed concrete must be used in building construction:
lemand during construction shall. be reduced by ‘use of pre
ncrete, curing agents and other best practices. .+ ;
Ission, to draw. ground. water shall be obtained ‘from competent
ithority prior to conistruction/operation:of the project.
ix. "Separation of gray.and black water should be done by the use of duel
plumbing - line.. Treatment' of 100% gray. water by decentralized
.. tredtment should be'done:
% Fixtures for showers, toilet, flushing and drinking should be of low flow
.either by use of aerators or pressure reducing ‘devices or sensor
based control, 3 o
Xi. ‘Use- of glass may be reduced upto 40% to reduce’ the electricity
h

consumption. and load on.air conditioning. If necessary. usé |
~~quality.double glass with spécial reflective coatirig in windows. 5
xil. ‘Roof - should: ‘meet  the prescriptive - requirement - as “per: ‘energy
conservation building code by using appropriate thermal insulation
material to fulfill requirement. .
xiii. O] ould: meet prescriptive requirement as per energy
¥ uilding code which. is proposed to be: mandatory for all
, air conditioned spaces while it is aspirational for non air conditioned
spaces by use of appropriate thermal insulation to fulfill requirement.

same shall be submitted to the Ministry"lie(dfzsiart

(t2/



.- Storm water control and its reuse should be as per Central Ground
Water Board and BIS standarffSNor fgrious applications.
... All required sanitary and hygi ures should be in place before

" starting construction activitie: d be maintained throughout the

3

xviil.

XX

XXl

xxii.

XXV

XXVl

Xxviif.

construction phase.

. Soil and ground water samples will be tested to ascertain that there is

no threat to groundwater quality by leaching of heavy metals and
other toxic contaminants.

. A First Aid Room will be provided at the project site both during

construction and operation of the project,

Adequate drinking water and sanitary.facilities should be provided for
construction workers at the site. The safe disposal of wastewater and
solid wastes generated during -the' construction phase should be
ensured.

Disposal of muck including excavated material during construction
phase should not create any adverse effects on'the: neighboring
communities.and be disposed off taking the necessary. precautions for
general safety and health aspects of people: ' s
Diesel power generating .sets Used during’ construction phase.: should
be_ of “enclosed type" to:prevent noise .and’should conform. to.rules
made under Environment (Protection) Act 1986, prescribed for air. and.
noise emission standards. 2
Ambient noise, levels: should- conform to' standards both during day
and night * when::measured: at ‘boundary ‘wall of 'the premises.
Incrémental pollution loads on- the ‘ambient. air and noise - quality
should be closely monitored during construction phase. S

The construction agencies; shall. use flyash based material/: products
as .per the, provisions: of fly' ‘ashnofification. .of 14.9.1999. and as
amended on 27.8.2003: "
Vehicles hired for bringing construction material. at site should:be in
good: condition and 'should *have valid “pollution under check’(PUC).
certificate and -to conform to applicable ir and noise emission
standards and should'be operated only duririg non-peaking hours. -

. Construction. " spoils.. “including * bituminous = 'material * arid .- other

hazardous materials’ must not be allowed to contaminate. water
courses and the dump sites.for such material must be secured so that
they should not leach into the ground water. s

Any waste during ion phase ‘should be
disposed of 'as: per.:applicable 'Rules & norms’ with necessary
approvals of the Haryana Pollution Control Board.

Regular supervision of the above and other measures for monitoring
should be, in place:all throughthe construction phase ‘so as to avoid
disturbance to the surroundings. i

Under: the provisioris of Environment " (Protection) At 1986, . legal
action shall be initiated against the project-proponent if it was found
that construction:. of ‘the. project “had started “without obtaining
environmental clearance.

Allinternal roads width should be minimum 9 m.




the specific conditions as follows:

i

vi.

Vil

il
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Operation Phase

The environmental clearance recommended o the project is subject to

Diesel power generating sets as source of back up power for lifts and
cammon area flumination should be of “enclosed type” and conform to
rules made under Environment (Protection) Act 1986, prescribed for air
and noise. emission standards as per GPCB guidelines. Exhatsts
Should be discharged by stack raised to 4 meters above the rooftop.

During night time the. noise levels measured at the boundary. of the
Eoldiog shall be restricted to the permissible levels to compy with the
prevalent regulations. L 3 2
B aawage troatment plant of adeduate apacty shiould be provided
for he treatment of sewage generated from group housing project:
The sewage generated from plotted devel

m
{Gpment should be treated in
separate STP.to be provided by HUDA/project proponent. The STPs
<should be certified by an independent expert for adequacy as'wellas
efficiericy and submit a report in this regard to ihe Ministry before the
project. is commissioned for operation! The wastewater: should'be
D olte \ipto.tartiary level and atter treatment reused for cooling,
fiishing and gardening etc, so as fo achieve Zero discharge from STP.
provided for group housing project proponent. However, disctiarge of
{feated. sewage,: if any, shall, conform. {0 the, norms & standards’
prescribed by Haryana Pollution Control Board. i v
R, water harvesting and ground Water. récharging ‘shall ‘be
ipracticed, The ground water levels and its ‘quality should be munlle%d“
canate % U ; 4

regularly in’ entral Ground i 3
& Grease trap shall be provided to remove oil and grease from the
i And suspended matter shall b d in‘a settiig

ind susp!
tank before its utilization for rainwater harvesting. i
The solid. waste including hazardous . waste generated should be.
properly collected & d. dable waste should bé
composted and non bio-degradable solid waste should be disposed of
fo. municipal landfil sites  after: recovering recycable waste!' STP
sludge shall be used as manure for gardening.
Any hazardous waste Including biomedical waste should be disposed
of as per applicable Rules & norms with necessary approvals:of the
Haryana Pollution Control Board X
+The green belt design along the periphery, of {he plot shall achieve
atienuation factor conforming to the day and night noise standards
prescribed for residential land use. The open spaces inside the plot
should " be ' suitably  landscaped and covered with vegetation of
indigenous variety.
Incremental _pollution loads on the amblent air quality, noise and
water quality should be ically. monitored after issi of
the project.
Prior permission of the Central Ground Water Authority should be
‘obtained for the utilization of ground water.




The Solar energy shall be used for water heating as well aslighting
common areas and verifiable measures shall be adopted for energy
conservation and water conservation.

Report on the energy conservation measures should be prepared
incorporating details about building*materials & technology; ‘R & U
Factors etc and submitted to the Ministry in three months time. - %
The: values .of R & U for the building’ envelope ‘shotld meet the
requirements. of the hot & humid climatic location. Details:of ‘the
building envelope should be worked out and furnished .in three
mon!hs time.

v‘PART— B. GENERAL CONDITIONS

I The environ contained in the be
implemented in letter and:spirit. i
Provisionshould be made for the supply of-kerosens or cooking gas
and pressure cooker to the |aborers during construction phase; - .-
All the  [aborers. to be engaged for construction works should. be
screened for health and adequately treated before the issue of work
permits. Adequate preventive and protective measures shall be taken
to. protect workers, labours etc during: construction -and" peratlan
phase ol !he project.

iv. reports should be

Its Reglonal Office.

5. Oﬂ'clals from the Regxonal Office of MOEF Chandigarh who! wuuld be
should be given
fu\llcnoper‘ahon facilities and documen(s /I data. by the project proponems

MOEF: should ‘be forwarded ito the CCF,. Regional office of
Chandigarh:

8. In the case of any change(s) in the scups of the pm]ecl me pm;ec(
. would reqire a fresh appraisal by this Ministy.

il The Ministry reserves the right to'add addmonal safeguard measures

‘subsequenuy. if found necessary, and.to take action including revoking of
the ermwnmenl clearance -under the provisions : of - the Envlronmenl
(Pm(ecuon) /Act; 1886, to enstire effective implementation of the suggested
isafeguard measures in a time bound and satisfactory manner.

8. All other statutory clearances such as the. approvals for storage of
diesel from Chief Controller of Explosives, Fire Department, Civil Aviation
.Department,  Wildlife Act. 1972, Aravali Notification 1992, etc. shall be
obtavned by project from the

. A copy of the environmental clearance letter would be marked to the
local NGO(s) for ther information.

10.  The project proponent should advertise in at least two local
Newspapers widely circulated in the region, one of which shall be in the
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vernacular language informing that the project has been accorded
environmental clearance and copies of clearance letters are available with
the Haryana Pollution Control Board and may also be seen on the website of
the Ministry of Environment and Forests at http:/Awww.envfor.nic.in. The
advertisement should be made within 7 days from the day of issue of the
clearance letter and a copy of the same should be forwarded to the Regional
office of this Ministry at Chandigarh.

a3 These stipulations would be enforced among others under the
provisions of the Water (Prevention and Control of Pollution) Act, 1974, the
Air (Prevention and control. of Pollution) act 1981, the Environment
(Protection) Act, 1986 and the Public Liability (Insurance) Act, 1991.

12 The project authority will enter in to MOU-with all buyers  of the
property to ensure operation and maintenance of the assets by owners of

the buildings.
(K.C.Rathore)
Additional Director (IA)
' Tele: 24360789
rathore27@yahoo.com
Ccpyto SRR 3

1. ..The: Sscretary Goverrment - of- . Haryana, = Department " of
Environment, Secretariat, Panchkula, Haryana

2. The Member Secretary, Haryana ‘State Pollution Control Board,
/' “Panchkula, Haryana.
17,13 4 The ACCF, Reglonal Office. Ministry of | Environment. & Forests,
A Chsndlgn
40 AL Dlvlswon Monitoring Cell, MOEF, New Delhi - 110003
5. Guard file.

(K.C.Rathore)
Additional Director (IA)

et
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—_— Form)
- (see Rule 36)
ReportNoS119 Typeof sample;  Legal

| hereby, cerify that | Neerai Bala Board Analyst duly appointed under sub section (3)
of section 53 of the Water (Prevention and Control of Pollution) Act 1974 (06 of 1974), received 2

sample on the 22" day of March, 2024, colected by Sh. Alay Alawat, AEE_dated 26" day of
March, 2028 of M/3 30 MLDSTP, (HSVP] Barsat Road, Panipat for analyst
lyzed the above e on 27°March:202¢
1002 -Apr1l-2024 and declare the result of analysis to be as follows:
SuNo. Parameter Name Rt Result umt  TestMethod
1 Sample Code 7460 161
2. Sample Collected from Iletof TP Outietof STP
3 pHvalueat25%C 689 710 5500 AN
4 Bilogical Oxygen Demand (mg/}) 1650 88 0 s
5. Chemical Oxygen Demand (mg/) 5560 0 so sesm
6 TotwiSuspendedSolids mgl 2390 120 0 swmsen
7 Giland Grease (mg/) 5 10 semisne
6 Conduawiysas'ClsSiem) 12100 5750 r—

Container had

representative of the industry and the Board.

Signed this 02" day of April 2024

Haryana State Pollution Control 8oard Laboratory,
§C0-118, 15t8 2nd Floor, Sector-25, Panchkula, Haryana

The Member Secretary, HSPCB, Panchkula
C to Reglonsl Office Panipat. Thi tst report relate oly 1o the particular sample submitted for
testing.
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FormJ

(see Rule 36)

Report No-5119

Type of Sample:  Legal

Page20f2

Dated: 02.04.2024

| hereby, cerfy that | Neeral Bala Board Analyst duy appointed under sub section (3)

of section 53 of the Water (Prevention and Control

of Pollution) Act 1974 (06 of 1978), received 3

Sample on the 27 day of March, 2024, callected by sh. Alay Ahlswat. AE_dated 26" day of

Match, 2024 of M/5 30 MLD STP, (H5VP| Barsat Road, Panipat.for snalyss

1002 -April-2024 and declare the result of analysis to be as follows:
SuNo. ParameterName Result Result Limit
1L Golor Backsh  Colourless
2 odour Bad wild
3 el Colform (MPN/100m) - 800 <00
s Total Nitrogen (mg/) 1676 " 10
the seals,

22°March-2024

Method.

sin

s

c

represenative ofthe ndustry and the Board.

Signed this 02" day of Api

Haryana State Pollution pe e

5C0-115, 1st& 2nd Floor, Sector-25, g

To

ToAfabba e HSPC8, Panchiul
C to Regional Office:
testing

et of he gt

of the

tda.

rd Anal

Boar
t. This test repon relate only to the particular sample submitted for

®
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File No.HSPCB-030001/306/2022-HSPCB-HSPCE.

1/140410/2022

HARYANA STATE POLLUTION CONTROL BOARD
C-11 Sector-6, Panchkula
Ph - 0172- 577870-73, Fax No. 2581201
E-mail- hspchho@gmail.com
Website: hspch.gov.in

CLOSURE ORDER

Whereas, M/s Ansal Properties & Infrastructure Ltd., Sushant
City, Phase-I, Sector19, Panipat is a building and construction project
and is covered under red category of consent management of the Board
andis polluting in nature;

ereas, the above said unit was visited by Sh. Kuldeep Singh,
AEE, HSPCB Panipat on 01.08.2022 and reported the following violation
‘made by the unit under Water Act,1974:-

1. CTO of the unit expired on 31.03.2021 and the unit has not applied
for renewal thereafter. The unit is non-applicant of CTO under
section 21/22 of the Air Act and section 25/26 of the Water Act.

. The unit has not installed sewage treatment plant (STP) as per
requirement of condition of environment clearance at Sr. No. 2.

Whereas, a Show Cause Notice for closure was issued to the
above said unit by Regional Officer Panipat Region vide his letter no. 518
dated 04.08.2022. It has been reported that copy of show cause notice
was sent to the unit through speed post. It has also been reported that
unit has not submitted reply to the SCN;
s, the Regional Officor Panipat Region vide his letter dated

25,08.2022 hat recommonded for taking closure action against tho
ndor sostion 35.A of the Wator (Brevention & control of Pollution) Act,
1974 which has been examined and it has been found that the unit has
violated the provisions of under section 33-A of the Water (Prevention &
control of Pollution) Act, 1974 as mentioned above.

refore, keeping in view the above said facts and in exercise of
the powers conferred under. section 334 of the Water (Prevention &
control of Pollution) Act, 1974 it is hereby ordered with the directions to
close down the operation of the above said illegal M/s Ansal Properties &
Infrastructure Ltd., Sushant City, Phase-l, Sector19, Panipat, by sealing
its plant, machinery, DG sets along with directions to stop the electric
supply and water supply of the above said unit, with immediate effect.

Tn addition to above, it is also intimated that non-compliance with
the directions issued under section 33-A of the Water (Prevention &
control of Pollution) Act, 1974 1s an offence under the provision of under
Contion 33.A of the Water (Provontion & control of Pollution) Act, 1974
respectively.

Dated Panchkula, the P. Raghavendra
Rao

oz
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File No.HSPCB-030001/306/2022-HSPCE-HSPTE 03

11140410/2022

07th  November, 2022
Chairman

Endst.No.HSPCB/2022 Date: 10/11/2022

A copy of the above is forwarded to the following for information
and necessary action:-

1. The Deputy Commissioner, Panipat..

District Revenue Officer, Panipat with the directions to ensure not to
register any sale deed related to any plot/flat/house/shop/any other
component of this project.

District Town Planner, Panipat with the directions to ensure that the
construction activities are stopped by the project proponent.

‘The Regional Officer, Panipat Region. He is directed to ensure the
compliance of closure order immediately. He is also requested to
initiate legal action and impose environment compensation as
applicable as per policy of board.

MJs Ansal Properties & Infrastructure Ltd., Sushant City, Phase-I,
Sector19, Panipat.

®

B

Signed by Bhupender Singh
Rinwa

to: 10-11-2022 10:58:50
Reason: Approv

SEE (PLG)

For Chairman
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File No.HSPCB-030001/408/2022-HSPCB-HSPCB 81
111404162022

HARYANA STATE POLLUTION CONTROL BOARD
C-11 Sector-6, Panchkula
Ph - 0172- 577870-73, Fax No. 2581201
E-mail- hspcbho@gmail.com
‘Website: hspcb.gov.in

CLOSURE ORDER

Whereas, M/s Ansal Properties & Infrastructure Ltd., Sushant
City, Phase-II, Sectorl9, Panipat is a building and construction project
and is covered under red category of consent management of the Board
and is polluting in nature;

ereas, the above said unit was visited by Sh. Kuldeep Singh,
AEE, HSPCB Panipat on 01.08.2022 and reported the following violation
made by the unit under Water Act,1974:-

1. CTO of the unit expired on 31.03.2021 and unit has not applied for
renewal thereafter. The unit is non-applicant of CTO under section
21/22 of Air Act and section 25/26 of Water Act.

2. The unit has not installed sewage treatment plant (STP) as per
requirement of condition of environment clearance at Sr.No.2.

3. STP of capacity 25 KLD installed by the unit found non operational
at the time of inspection.

Whereas, a Show Cause Notice for closure was issued to the
above said unit by the Regional Officer Panipat Region vide his letter no.
517 dated 04.08.2022. It has been reported that copy of show cause
notice was sent to the unit through speed post. It has also been reported
that unit has ot submitted reply to the SCN;

ereas, the Regional Officer, Panipat Region vide his letter dated
25.08.2022 has recommended for taking closure action against the unit &
under section 33-A of the Water (Prevention & control of Pollution) Act,
1974 which has been examined and it has been found that the unit has
violated the provisions of under section 33-A of the Water (Prevention &
control of Pollution) Act, 1974 as mentioned above.

Therefore, keeping in view the above said facts and in exercise of
the powers conferred under section 33-A of the Water (Prevention &
control of Pollution) Act, 1974 it is hereby ordered with the directions to
close down the operation of the above said illegal M/s Ansal Properties &
Infrastructure Ltd., Sushant City, Phase-II, Sector19, Panipat, by sealing
its plant, machinery, DG sets along with directions to stop the electric
supply and water supply of thé above said unit, with immediate effect.

In addition to above, it is also intimated that non-compliance with
the directions issued under section 33-A of the Water (Prevention &
control of Pollution) Act, 1974 is an offence under the provision of under
section 33-A of the Water (Prevention & control of Pollution) Act, 1974
respectively.

@
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File No.HSPCB-030001/408/2022-HSPCB-HSPCB 82

Dated Panchkula, the P. Raghavendra Rao
07th November, 2022 Chairman

Endst.No.HSPCB/2022 Date: 10/11/2022

A copy of the above is forwarded to the following for information
and necessary action:-

1. The Deputy Commissioner, Panipat..

2. District Revenue Officer, Panipat with the directions to ensure not to
register any sale deed related to any plot/flat/house/shop/any other
component of this project.

. District Town Planner, Panipat with the directions to ensure that the
construction activities are stopped by the project proponent.

The Regional Officer, Panipat Region. He is directed to ensure the

compliance of closure order immediately. He is also requested to

initiate legal action and impose environment compensation as

applicable as per policy of board.

Ms Ansal Properties & Infrastructure Ltd., Sushant City, Phase-II,

Sector19, Panipat.

©

»

‘Signed by Bhupender Singh
Rinwa

Date: 10-11-2022 10:59:39
Reason: Approved

SEE (PLG)
For Chairman

)
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File No. HSPCI

uputer NO. Y0BU73)

1/244123/2024
\/248123/2024

HARYANA STATE POLLUTION CON'moL BOARD
C-11 Sector-6, Panchkul
Ph - 0172- 577870-73, Fax No. 2581201
E-mail- hspchho@gmail.com
Website: hspcb.gov.in

Office Order

Whereas, Ms Ansal Properties & Infrasiructure Ltd., Sushant City, Phase-| & Phase-
1I, Sector-19, Panipat is a building & construction project and is covered under
the Red category of consent management of the Board and is a large scale
unit, which is polluting in nature;

Whereas, the above said unit was inspected by concerned field officer of
Board on 01.08.2022 and during inspection the unit was found not having

valid CTO from the Board and as per EC condition at sr. no. 2 total water
requirement is 7410 m3/day including recycled water and sewage
generation is about 4820m3/day. The sewage ge: enerated from the group
Housing project i to bo treated in STP (capacity 7000KLD) which will be
installed in the premises. The sewage generated from the plotted

separate STP has to be provided, but the unit provided STP of capacity 25
KLD only. The total solid waste generated (apprx. 10600 Kg/day) was to be
segregated and sent to the designated dumping site. The STP of capacity 25
KLD installed by the unit was also found non-operational at the time of
inspection;

Whereas, a show cause notice for environmental compensation was
issued to the unit vide no. 517 dated 04.08.2022 but the unit has not
submitted reply to the show cause notice. The unit was sealed by the Board
on 18.11.2022 in compliance of the closure order issued by the Board on
10.11.2022;

Whereas, the Regional Officer, Panipat Region vide letter dated
02.03.2023 has sent the calculation of environmental compensation against
the unit for above said violations;

hereas, on the directions of Hon'ble NGT in the matter of OA No.
593/2017 (WP (CIVIL) No. 375/2012, Paryavaran Suraksha Samiti & Anr. Vs.
Usion of India &Ors, CPCB has prepared a methodology for assessing

prepared by the CPCB has
been accepted hy Hon'blo NGT vido orders datod 26,08.2019 in same case:
Whereas, Hon'ble Supreme Court of India in matter of Indian Council for
Enviro Legal Action & Ors. Vs. Union of India & Ors., (1996) 3 SCC 212 Para
16 and in matter of Vellore Citizens Welfare Forum Vs. Union of India & Ors.
(1996) 5 SCC 647 Para 12-18 -holding that “Polluter Pays” principle is an
‘accepted prlnc!ple and part of environmental law of the country, even
withont specmc stal

Was  been ordered vide Head office order endst
NoNGROBPLAROR 23458370 dated 22122021 o _adopt the
modalities/methodology suggested by the CPCB for assessment, imposing,
collection and utilization of environmental compensation from the polluting

R @
B o s v s, i i e o i s
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File No. HSPCI aguter NO. $08073)
1/244123/2024

1/244123/2024

units in the stato of Haryana. The modalttiesmothodology of environmental
nsation of the HSPCB placed on website of Board for transparency and
for accossibility of concormed stakeholde
ereas, a committee was constituted at head office level vide order
endst. No. HSPCB/Estt./2023/4429-4437 dated 26.10.2023 to examine and
finalize case of the environmental compensation submitted by the nglonal
officers so as to maintain the uniformity among all the cases.
submitted by comnittee i placed before competent authority for v
ereas,in compliance of above quoted orders of Hon'ble NGT order this
e SN hocy e oaian. O Do ralaraly e lawylng vl sonapeminl
compensation ©6. Operating without abtaining prior consent to oporate
under the Water (Prevention and Control of Pollution) Act, 1974 and/or the
Air (Prevention and Control of Pollution Act,
Whereas, 'the Environment Compensation Assessment Committee

the Regmna.l Officer In case of said wait, in s m
30.01.2024 as per provisions of above said Tmodaliies/ ‘methodology. After
dehberanuns, the committee finalized environmental compensation as

EC=PIXNXxRXS xLF =80x597 x 250 x 1.5 x 1= Rs.
1,79,10,000/- where PI = Pollution Index, N = No of days of violation, R =
Factor in Rupees, S = Factor for scale of operation, LF = Location Factor.

In view of above, it is hereby ordered with the directions to the unit Mis
Ansal Properties & Infrastructure Hd., Sushant Gity, Phase-l & Phase-ll, Sector-19,
Panipat to deposit environment compensation of Rs.1,79,10,000/-
(Rupees One Crore Seventy Lakh Ten Thousand only) with the Haryana
State Pollution Control Board as Environment compensation within 01

onth on account of the damage caused.

In case of laLlure me Board will be constrained to initiate action as
deemed necessary i course of law. The amount of Environment
compensation is to e deposued in Saving Bank Account of INDUSIND Bank,
Sector-9, Panchkula in Account Number- 100053543757 having IFSC Cod:

INDB0000164.

Dated Panchkula, the P.
RAGHAVENDRA RAO

#ApprovedDate# CHAIRMAN
Endst.No. HSPCB/PLG/2024 Date:-

A copy of the above is forwarded to the following for information and
necessary action please:

1. The Regional Officer, Panipat Region, Panipat

2. Sr. Account Officer, HSPCB Panchkula.

3. Mis Ansal Properties & Infrastructure I, Sushant City, Phase-l & Phase-Il, Sector-18,
Panipat.

Signed by
Vikas Chand
Date: 26-02-2024 14:37:12
2
Generted fom eOffce by KIRAN SHARMA, Clrk 1 (g CLERK 1 PLANNING SRANCH, HSFCB on 26/02/2024 0302 PM 69




Government of India.
Ministry of Environment & Forests
(1A Divislon).

in Bhawan
c6o Cnmpl.x, ox, Lodi Road
lew Delhi-110 003

Dated: vy O, 2008

To

W TanlsDoveiopers & Infrastructura Ltd.
, Kasirba Gandh .
Newbai

Subject: Environimantal| clonrance, ot the _devolopment and

‘township project at village
Fandpur, oo 57 & 36, Panipa, Hary

sie
C 1 am digced o roer © your -wmnn seeking _prior
anvionmental cearance for the project drid Notifcation.

mum«mmmmmmwmm-wnmu.
Fom 1, ﬁxm;uwum.mu-mmmnw furished
rosponsa o' the observaions of Expert |
itee (EAC) constituled by the o apant auhorty n s 2% & 24"
Mﬁq.mnnoﬂnb-mzn-mmmburzzum

Wt is inféralia, noted that Mis Taneja Developer & Infrastructures LS. is
and construction of a township project at vilage.
abn, Fardpur, e 5. panipa,Haryana ot 8 cot o Rs. 100 crores.
‘comprises cor vamnm and 670 EWS Units under
plotted_development of

essg ity non biodegradable waste vl
proved vendors for recydling of recyclable

The EIA report submitted along with the application predicts that there
wil be slhty adverse impact on 8¢ qusity dring conslruction phase
o e o dixing operation phase the impact of the project on the air QuaLly
e g, There wil e regiaiie et o el qualty

Frnerue- R[¢




i e cegigve. Trete wil be neglobie impact on water qualty of the

Teceiving water body during construction as well as operation phase. There
il e poilve impact on land use plm‘m e o landscaping and greenelt

development. Plantation of development
ill have

ment of recreational area,

4

The Expert Committse after due considerations of the relevant

documents submited by the project pm;onlm and add Siona caricaions
ﬁmm.ﬂ in rupcme uh-w nded environme

rrmanl lmpm Assessment

of
oo 2006, Adcordingy, the Mty hereby accards necossary

Ftons marions

nlﬂmhﬂuxmﬂuxnﬂhmvﬁmmnmﬁcmdqnmnl

PART A- SPECIFIC CONDITIONS

Bas sz e

7

£

é

Construction Phase
Necessary -punml of competent outorty of State  Forest

fore starting con 3
. Consent for establishrhent e raant ahall bo obained fom the State Polution
Control Boar

‘Soard/Pollton Conirol Comniteo?ufder Afr and Water At
m-mwafm-mmm-mmuummmw

For mmmnn ‘of waste water use uitra violet radiation and ot
chlorinati
Vehicles Mm  for onskucon activites should be operated only

during non-
Al the top l\ilnﬂvmddm construction actiities should be
Stored for use In horutureflandscape developments within. the
Rioady mixed concrete must be used in building constructon.
Wair demand duiog ‘onsucton sl be e by use of pre
Concrela, curing agents and other best
Permission to draw o water shal e cbtained fom competent
authorty pri

to construction/operation of|
p-mmum-ymammmuudombymuumw

plumbing fine. Treatment of 100% gray water by

reatment should be done.

Fixtures for showers, tllt, flushing and drinking should be of low flow

dmubyuuaﬂlmsnrmml reducing devices o sensor

Une of glass may be reduced upto 40% to reduce the electicly

consumplon and load on 3 condoniog. If necessary, use figh
ultydouble jve coating in windows.

o et tho prescripive roquiement 55 per_enersy

R o bulding. code by using appropiate hermal insulaton

material to fulfl requiremen.
Opaque wall should meet prescriplive requirement as per energy
O o siding code which i proposed (o be mandatoy fo al




¥

i

i,

by
v. Storm

7

i conditoned spaces whie It s aspiratonal o fof air conditioned
spac

P s teuse shoud be as per Cenlral Ground
Water Board and BIS standards for various appkcations

All req a ce
staing constelon scives e varwaines (NGughout e

Sofland qmm ater samples vill be tested to ascerain that here i

1o threat to groundwater qualty by leaching of heavy metals and

other toxic contaminants.

Pt anwllbevmmﬂ.dnmmauhmdm
project.

Adsquate drinking water ‘Sanaary facites sk o podnd o

construction: e g . Th salo diposa of w.:-r.m

i v ‘generated during the construction phase

mmm of muck inudng o excavated materal duing construcion
‘adverse effects on the neighboring

gsunhnmyam hesin aspcts o pop

Biesel power generating sels umm 3 consucion phase shoud
bo of “enclosed type o prevent

made under Envirorment (thdioﬂ) s o s

mission
. Aorblent noise evels shoukd conforn 10 standards both during 5%
premises.

mﬂnwmmm-umduhwmmy wall of the
o emontal poluton loads on tha ambient air and noise qually

mmmmdm:pmswnu se fiyash based materiall products.
per the dwnnmﬂmmdusimuﬂu

lmmdndonz'le

e Hred fo biinging construction maeral at se should be

good o Pison and shouid have vald ‘poluon undet M(PUG)

O ot and 1o conform to_applicable air and poise armis

Constrcton_spols _Indluding niminos maisdal and m
hazardous

s materials must not be allowed to_contami

‘courses and the dump sies for summw nnw-dsom
y water

Any hould be

fieposed of as per applcable Rules & noms Wity necessary

Polution Control Board.

P ar supenvision of the above and oiher measures for MoV
shoud be in place al through the ‘constiuction phase 50 as 10 avoid
disturbance to the surround

. Under the provisions. ot Envronment (Protecton) Act 1985, oot

Selon shall be iniiated against the project proponert I i wag,

fral consucton of he. 9o Foject had slarted without i
environmental

Al internal roads it should be minimum 9.
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s

Operation Phase

recommended to the Jbject to

the specific condiions as follows:

Diesel power gnerating sct a2 soutcn o bck p power o iits and
common area ilumination should be of “enciosed type" and conform to

los mads under Envionment (Pmmm) et 1060, resced o
and noise emission sta PCB guidefines. Exhausts

mm-mbelavd‘m-wﬂdlllmbemdndlm
nuwngmuummuwumm»umwwmm
valent regulations.
mmm;-hmuw-qunuumy
an 1 shocd bo carted by pudmwmmmwmu
o s wfiency and subrita report i this egard {0 he Minsey
for

Tegularly in consultation with the Ceniral Ground Water Authority. Ol
MWMMpmmmmmwgmummm
matter @ sefting

he
inciuding  hazardous waste generated shoud be
Drosany collected 8 sogrogated. Biodegradable waste shouid be
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File No.HSPCB-080002/451/2021-COORDINATION CELL-HSPCB 2n
111227012022
— HARYANA STATE POLLUTION CONTROL BOARD
== i SEOTOR S, PANGHRULA
PPCB Ph. 0172-2577870-73
E-mail:hspcbho@gmail.com
CL( DER

Whereas, Mis TDI Infratech Ltd. Formerly M/s Taneja Developer & Infrastructure
Limited, Village Kabri- Faridpur, Sector-37 & 39, Panipat has established and operating
a plotted colony for housing of people, which is polluting in nature and is covered under
Red category;

Whereas, the above said unit was visited by the Field Officer of the Board on
29.06.2021 due to CM Window complaint No. CMOFF/N/2020/069849 of Sh. Joginder Pal
Rathi and reported that following deficiencies were found during inspection:-

1. Consent to Establish (CTE) of the unit has been expired on 25/08/2015 and the
unit has neither got the CTE extended nor submitted compliance of conditions of
CTE

2. Unit has not submitted the copy of Environmental Clearance (if any) obtained
after 2013 and compliance thereof.

Unit has started the occupancy in the project but the unit has not obtained CTO
prior tothe start of occupancy by residents after completion/ semi-completion of the.
project.

4. Unithas not installed STP as per the condition of CTE for treatment of domestic

effluent generated from the project and only civil structure has been setup for one

STP while machinerypart s yet to be installed.

5. Unit has not submitted the present details of occupancy, copy of completion

certifcate, detlls of actual water cansumplion, detis of green belt development
name and

Whereas, Show Cause Notice for closure was issued to the above said unit by
Regional Officer, Panipat vide his letter HSPCB/PR/2021/1148 dated 02.07.2021 and
the Regional Officer has reported that the unit has submitted reply but it is not
satisfactory because unit has not complied with the above observations;

Whereas, the Regional Officer, Panipat vide his letter no. 1766282/2022 dated
02.03.2022 has recommended taking closure action to stop the construction activity
against the unit under section 33-Aof the Water (Prevention & Control of Pollution) Act,
1974 and under section 31-A of the Air (Prevention & Control of Pollution) Act, 1981;

Therefore, in exercise of the powers conferred under section 33-A of the Water
(Prevention and Control of Pollution) Act, 1974 and under section 31-A of the Air (Prevention
& Control of Pollution) Act, 1981, the following directions are issued:-

) The project proponent shall stop all construction activities related to the project with
immediate effect til it obtains environment clearance under EIA Notification dated
14.09.2006 and Consent to Establish (NOC)/Consent to Operate from the Board under
Water Act, 1974 and the Air Act, 1981
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b) The project proponent shall not allow any new occupancy and shall not allow any new
possession inthe premises of the project with immediate effect.

©) Town & Country Planning Department/concemed authorities that have issued the
license/LOI and approved the building/layout plans for the development of the project
shall take necessary action to stop further construction activities related to the project tll
the project proponent obtains Environment Clearance under EIA Notification dated
14.09.2006 and Consent to Operate from the Board under the Water Act, 1974 and the
Air Act, 1981 with immediate effect.

d)The Revenue Authoriies shall not register any sale deed related to any
plotflathouselshop/any other component of this project with immediate effect.

&) The UHBVN authorities shall not release any new electric connection for this project
orto any of its components with immediate effect

‘addition to above, it s also intimated that non-compliance of the directions issued
under section33-A of Water (Prevention & Control of Pollution) Act, 1974 is an offence.

Dated Panchkula, the P. Raghavendra Rao
oth May, 2022 Chairman
Endst. No.

A copy of the above s forwarded to the following for information and necessary
action

The Deputy Commissioner, Panipat.
Executive Engmeer (Operation Division), UHBVN, Panipat. He is directed to not to
issue electric connection to any new occupant of this project and submit
ncknvwladgamenl in this regard within03 days.

The District Revenue Offcer, Panipat for information and compliance of the above
directions and ensure that any sale deed related to any plotflat/house/shoplany
other component ofthis projectis not registered.

DTP, Panipat. He is directed to ensure that the construction activities are stopped by
the project proponent.

‘The Regional Officer, Panipat. He is directed to ensure compliance of this order
and to submit compliance report in this regard within 03 days. He will also initiate
legal action against the unit for filing prosecution case for the above said violations
and will submit the proper and complete case with reasoned recommendation and
submit the case for Environment Compensation.

Mis TOI Infratech Ltd. Formerly M/s Taneja Developer & Infrastructure Limited,
Village Kabri- Faridpur, Sector-37 & 39, Panipat.
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